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Status report in the matter of O.A. No - 82/2020 titled as Geeta Verma V/s State of 
Haryana & Ors  
 
Introduction:  
 
 

 As per order of Hon’ble NGT dated 17.06.2020, grievance in this 

application is that illegal cutting of trees is taking place by Pirozshash Godrej, Managing 

Director, Godrej Habitat, Rahul Soni, Kamana and Managing Director, Simplex 

Infrastructure Pvt. Ltd, at Khasra Nos. 364, 3317/365, 3318/365, 4103/368, 7784/369, 

5486/2905/2, 4104/368, 367, 378/2 at under construction site namely Godrej Habitat, 

Sector-3, Railway Road Gurugram. 

 

 

 The Hon’ble NGT has directed that joint Committee comprising nominees 

of the PCCF (HoFF), Haryana, Haryana State PCB and the District Magistrate, Gurgaon 

furnish a report in the matter within two months. The State PCB will be the nodal 

agency. 

 

 
Findings /Observations of Constituted Committee:- 
 
 
 A committee comprising of following has been constituted:- 

Sr. No.  Name & Designation of Officer Nominee  

1 Sh. Narinder Sarwan, District Development & 

Panchayat Officer (DDPO), Gurugram 

District Magistrate, Gurugram 

2. Sh. Jai Kumar, Divisional Forest Officer 

(DFO), Gurugram 

PCCF (HoFF), Haryana 

3. Sh. Ujjwal Kumar, AEE HSPCB 

 

 The committee has visited the site on 18.08.2020 to verify facts regarding 

illegal cutting of trees. After perusal of official records and inspection of site, following 

observations were made:-  

 

1. Geographically, the project is located in Sector - 3, Gurugram on Railway Road, 

approx. 150 Meter away from Daultabad fly over, lies in the vicinity of Railway 

Station, Gurugram (approx. 550 Meter away), Sabji Mandi (approx. 250 Meter), 

Red light junction where auto rickshaws also look for passengers (approx. 200 

Meter) and bus stand (approx. 250 Meter) Unit is surrounded by residential area 

from 3 sides. Moreover, the unit is located between new Railway Road and Old 

Railway Road (Google Map location attached as Annexure-I).  

 

2. The land having Khasra No. 364, 3317/365, 3318/365, 4103/368, 7784/369, 

5486/2905/2, 4104/368, 367, 378/2 at Sector -3, Gurugram owned by Rahul 

Soni, M/s Maya High Rise Pvt. Ltd and Kamna, 3rd Floor, UM House, Plot No. 

35, Tower A, Sector-44, Gurugram is notified under section 4 of PLPA where 

prior permission of Divisional Forest Officer, Gurugram is required for felling of 

trees from such areas. 

3. Rahul Soni, M/s Maya High Rise Pvt. Ltd, 3rd Floor, UM House, Plot No. 35, 

Tower-A, Sector-44, Gurugram vide SRN No.T54-P2P-R3C0 dated 22.03.2019 

applied online for felling of 119 trees from Khasra No. 364, 3317/365, 

3318/365, 4103/368, 7784/369, 5486/2905/2, 4104/368,367, 378/2 at sector-3, 

Gurugram for bonafide purpose (Annexure-II). 



 

 

4. Kamna, 3rd Floor, UM House, Plot No.35, Tower-A, Sector-44, Gurugram vide 

SRN No. JXG-XQ8-PLL3 dated 03.02.2020 applied online for felling of 1 trees 

from Khasra No. 364, 3317/365, 3318/365,4103/368, 7784/369, 5486/2905/2, 

4104/368, 367, 378/2 at sector-3, Gurugram for bonafide purpose (Annexure-

III). 

5. DFO, Gurugram with due procedure vide SRN No. T54-P2P-R3C0 dated 

27.03.2019 (Annexure-IV) and SRN No. JXG-XQ8-PLL3 dated 01.03.2020 

(Annexure-V) issued permission for felling of 102 trees and Transplantation of 

other 18 trees. 

6. It has been verified at site that all 18 trees have been transplanted and 101 

trees for which permission was granted by DFO were felled and no illegal 

cutting of trees has taken place at site.  

7. It is a proposed Group Housing Society with total area 30225 Sqm and built-up 

area 101185.3 Sqm and covered under Red category of Board and under 

category B of item 8(a) of EIA, Notification 2006. Unit has obtained Consent to 

Establish from Board vide no. HSPCB/Consent/: 329962319GUNOCTE 

6264193 Dated:19/03/2019 which is valid upto 31.01.2026 (Annexure-VI) and 

Environmental Clearance from MoEF&CC vide letter No. F.No.21-89/2018-IA-

III dated 07.02.2019 (Annexure-VII). The project is in construction phase and 

comprises of four towers out of which foundation work of three towers has 

finished and structure construction has begun while fourth tower is in 

foundation phase.    

 

 

Conclusion:- 

   Keeping in view of above, it is submitted that illegal cutting of trees 

was not carried out by the Project Proponent. The report is being submitted in the 

light of orders passed by the Hon’ble Tribunal. 
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Permission letter bY

Concerned Divisional Forest Officer
Eftqlun r{{fR / Government of Haryana

h-++ "fi w ff. ra. ff. q, t soo ff xt\'q a b faq ger 6cd oiq gei Fiftdr rcqrtqur 3'Eqfr t

Permission for tree felling a nd tree transit/transplantation on Non-Forest Land U/s 4 of PLPA 1900

Applicant Kamna located at village lQggggl-- district Gursaon

The report submitted by RFo, Rakesh Kumar dated 07'02-2020

CONDITIONS OF PERMIT

1. Only the numbered trees will be felled.

2. Trees to be felled will not be uprooted except in case of developmental works/ Individual plots

3. No dragging of wood will be permitted.

4. Felling after sun set and before the sun rise wili not be permitted'

made

a orooosal to fell trees on this land with Khasra/ Plot number

5. No f,re will be allowed.

6. No damage to unmarked trees will be caused during felllng in the area and the owner will have to pay the

compensatton as determined by DFO for any such damage'

7, The owner of land shall be responsible for any illicit felling in the area and he will have to pay the compensation

as determined by DFO for any such illicit felling'

8. No forest produce will be removed without a Rawana Challan from concerned Range Officer'

9. The permit is liable to be cancelled at any time if any violations of conditions of permit take place / facts given in

the application for permit are found incorrect The clecision of DFo in this regard will be final'

1o'Theforestdepartmentdoesnotho|danyresponsibiIityfordistribUtionofsa|eproceedsamonglneown
the land,
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i?. Permission Only One Tree In Supervrsion Of R f o Gurugram

Date: 01{}2{nO
Dt^.F, Gursaon

Jai Kumar
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HARYANA STATE POLLUTION CONTROL
BOARD

Gurgoan North Vikas Sada, 1st Floor, Near DC Court,
Gurgaon Ph.  0124-2332775 

 Website: www.hspcb.gov.in  E-Mail  - hspcb.pkl@sifymail.com     

      Telephone No.: 0172-2577870-73______________________
                   

 
 To.

        M/s :  M/s Godrej Properties Ltd.

       Group Housing Colony at Sector 3 Gurgaon Haryana

       GURGAON

       122001

 
Sub. : Grant of consent to Establish to M/s M/s Godrej Properties Ltd.
               Please refer to your application no. 6264193 received on dated 2019-02-22 in
regional office Gurgaon North.
With reference to your above application for consent to establish,M/s M/s Godrej Properties
Ltd. is here by granted consent as per following specification/Terms and conditions.
                   

No. HSPCB/Consent/ :  329962319GUNOCTE6264193 Dated:19/03/2019

Consent Under  AIR/WATER

Period of consent  19/03/2019 - 31/01/2026

Industry Type  Building and construction project having waste water generation more than
100 KLD

Category  RED

Investment(In Lakh)  28620.0

Total Land Area (Sq.
meter)

 30225.0

Total Builtup Area (Sq.
meter)

 101185.3

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  319.0 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  Reuse 179 KLD & 140 KLD treated effluent in sewer

2.	Trade  0

Permissible Domestic Effluent Parameters

1. BOD 30 mg/l

2. COD 250 mg/l

3. TSS 100 mg/l

4. Oil & Grease 10 mg/l

Permissible Trade Effluent Parameters

1. NA  mg/l



                   
 

Regional Officer, Gurgaon North 

Haryana State Pollution Control Board. 

Terms and conditions 
                   

Number of stacks  3

Height of stack

1. DG Stack 65.75 METER

2. DG Stack 65.75 METER

3. DG Stack 65.75 METER

Permissible Emission parameters

1. NA

Capacity of boiler

1. NA  Ton/hr

Type of Furnace

1. NA

Type of Fuel

1. Diesel 0.52 KL/day

1. The  industry  has  declared  that  the  quantity  of  effluent  shall be 0 KL/Day i.e
0KL/Day for Trade Effluent,  0 KL/Day for Cooling,  0 KL/Day for Domestic and the
same should not exceed .

2. The above 'Consent to Establish' is valid for 60 months from the date of its issue to be
extended for another one year at the discretion of the Board or till the time the unit
starts its trial production whichever is earlier.  The unit will have to set up the plant
and obtain consent during this period.

3. The officer/official of the Board shall have the right to access and inspection of the
industry in connection with the various processes and the treatment facilities being
provided simultaneously with the construction of building/machinery.  The effluent
should conform the effluent standards as applicable

4. That necessary arrangement shall be made by the industry for the control of Air
Pollution before commissioning the plant.  The emitted pollutants will meet the
emission and other standards as laid/will be prescribed by the Board from time to time.

5. The applicant will obtain consent under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21/22 of the Air (Prevention &
Control of Pollution) Act,1981 as amended to-date-even before starting trial
production

6. The above  Consent to Establish is further subject to the conditions that the unit
complies with all the laws/rules/decisions and competent directions of the
Board/Government and its functionaries in all respects before commissioning of the
operation and during its actual working strictly.

7. No in-process or post-process objectionable emission or the effluent will be allowed, if
the scheme furnished by the unit turns out to be defective in any actual experience

8. The Electricity Department will give only temporary connection and permanent
connection to the unit will be given after verifying the consent granted by the Board,
both under Water Act and Air Act.

9. Unit will raise the stack height of DG Set/Boiler as per Board's norms.

10. Unit will maintain proper logbook of Water meter/sub meter before/after
commissioning.



11. That in the case of an industry or any other process the activity is located in an area
approved and that in case the activity is sited in an residential or institutional or
commercial or agricultural area, the necessary permission for siting such industry and
process in an residential or institutional or commercial or agricultural area or
controlled area under Town and Country Planning laws CLU or Municipal laws has to
be obtained from the competent Authority in law permitting this deviation and be
submitted  in original with the request for consent to operate.

12. That there is no discharge directly or indirectly from the unit or the process into any
interstate river or Yamuna River or River Ghaggar.

13. That the industry or the unit concerned is not sited within any prohibited distances
according to the Environmental Laws and Rules, Notification, Orders and Policies of
Central Pollution control Board and Haryana State Pollution Control Board.

14. That of the unit is discharging its sewage or trade effluent into the public sewer meant
to receive trade effluent from industries etc. then the permission of the Competent
Authority owing and operating such public sewer giving permission letter to his unit
shall be submitted at time of consent to operate.

15. That if at any time, there is adverse report from any adjoining neighbor or any other
aggrieved party or Municipal Committee or Zila Parishad or any other public body
against the unit's pollution; the Consent to Establish so granted shall be revoked.

16. That all the financial dues required under the rules and policies of the
Board have been deposited in full by the unit for this Consent to
Establish.

17. In case of change of name from previous  Consent to Establish granted, fresh  Consent
to Establish fee shall be levied.

18. Industry should adopt water conservation measures to ensure minimum consumption
of water in their Process.  Ground water based proposals of new industries should get
clearance from Central Ground Water Authority for scientific development of previous
resource.

19. That the unit will take all other clearances from concerned agencies, whenever
required.

20. That the unit will not change its process without the prior permission of the Board.

21. That the Consent to Establish so granted will be invalid, if the unit falls in Aravali
Area or non conforming area.

22. That the unit will comply with the Hazardous Waste Management Rules and will also
make the non-leachate pit for storage of Hazardous waste and will undertake not to
dispose off the same except for pit in their own premises or with the authorized
disposal authority.

23. That the unit will submit an undertaking that it will comply with all the specific and
general conditions as imposed in the above Consent to Establish within 30 days failing
which Consent to Establish will be revoked.

24. That unit will obtain EIA from MoEF, if required at any stage.

25. In case of unit does not comply with the above conditions within the stipulated period,
Consent to Establish will be revoked.

26. That unit will obtain consent to operate from the board before the start of product
activity.

 Specific Conditions

Other Conditions :



 

Regional Officer, Gurgaon North 

Haryana State Pollution Control Board. 

  1. The unit will obtain consent to operate before the occupation of the project.
2. The unit will install STP along with the main project. 3. The unit will install the project only
on the land for which Town and Country Planning Department has given license. 4. The NOC
is valid only for such land within this project which is under ownership of project proponent
and for which report regarding Aravali area has been issued by DC, Gurgaon. 5. The unit will
install adequate acoustic enclosures/chambers on their DG SETS with proper stack height as
per prescribed norms to meet the prescribed standards under EP Rules, 6. Unit will apply for
CTO/ CTE Extension at least 90 days before expiry date of this CTE 7. Unit will comply with
the guide lines issued by CPCB on Environment Management of construction and Demolition
Waste issued after the Construction and Demolition Waste Management Rules, 2016 notified
by MOEF. 8. Unit will obtain all necessary clearance from all concerned authorities.

Kuldeep Singh Digitally signed by Kuldeep Singh 
Date: 2019.03.19 16:05:14 +05'30'
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